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J & K and Delhi Ftigh Counts. 38007.
Mail: babopatel@gmail.com

Mobile: +91 987955879

Date: 5" September, 2021

To,

The Chairperson,
National Green Tribunal,
NEW DELHI.

Subject: - Order dated 29/10/20 in the matter of O.A. No.
57/2016(W2Z) Kirti Desai Vs. Collector, Valsad
and another.

Dear brother,

In the aforesaid matter I am forwarding herewith the interim report.
I have discussed in detail the reasons given for not completing the
project. The reasons are either incorrect or misleading. The main
reason given is pandemic. I have indicated that after the date of the
order made by the Hon’ble Tribunal on 29/10/2020, the agencies
were required to satisfactorily explain for failure of completion of the
project. Three STPs, one for Vapi Nagar Palika, no reason is given
as to why the tendering process has not been completed and why
the work order has not been issued? two STPs, for GIDC I and GIDC
II, Notified Area Authority or any other competent authority even
did not issue the tender under the pretext that the approval was not
given under a scheme where there may be contribution of some
other agency. The STP is to be erected and made functional for the
benefit of the citizens and the provision of the STP is not optional
but compulsory. Yet, for one or the other reason even tenders have
not been issued for the projects. Under the circumstances the strict
action is suggested.

Thanking You,

(Justice B. C. Patel)
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Hon’ble Mr. Justice M, Sathyanarayanan,
Judicial Member

Subject:- Factual report submitted by Hon’ble Shri Justice B.C. Patel, former
Chief Justice of Delhi High Court and former Judge of Gujarat High
Court now stationed at Ahmedabad in 0.A. No. 57/2016 (WZ)

My Lords,

With the above cited subject, | respectfully submit to your Lordship
that in the above mentioned matter, the Hon'ble Tribunal headed by Hon'ble
Shri Justice Adarsh Kumar Goel, Chairperson had requested the Hon'ble Shri
Justice B.C. Patel to oversee the execution of the action plan in such manner as
may be viable. If viable and r.oquircd, Hon’ble Shri Justice B.C. Patel may visit the
site or otherwise coordinate on vicico conferencing which may be facilitated by
the Gujarat Pollution Control Board (GPCB) (relevant portion mentioned in

the partil1l of the order)
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Accordingly, the Hon’ble Tribunal disposed of the matter vide order
dated 29.10.2020 and directed the registry to forward a copy of this order to the

Hon’ble Shri Justice B.C. Patel, for compliance.

In view of request made by the Hon'ble Tribunal, Hon’ble Shri Justice
B.C. Patel has submitted factual interim report dated 04.09.2021 alongwith
covering letter dated 05.09.2021 to the Hon’ble Principal Bench. The said report
received by this Bench on 06.09.2021 from the Principal Bench ot NGT, New

Delhi.

Hence considering the above said fact, 1 am hereby placing the above

said report for Your Lordship’s kind perusal and necessary direction.

Submitted with respect.
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matter of O.A. No. 57/2016 (WZ), Kirti Desai Vs.

Collector, Valsad &Anr. (M.A. No. 64/2018)
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1. An application was filed before the Hon’ble Tribunal on
04.05.2016 inter alia contending that there is non-compliance of solid
and liquid waste management norms in and around Vapi, District
Valsad, Gujarat as a result of which not only the water quality was
damaged but the area has been affected a lot. Request was made for
remedial action including ensuring supply of potable drinking water to
the inhabitants.

2. The Hon’ble Tribunal considered the matter in its order dated
01.05.2017 and found that on account of negligent practices, there
was contamination of groundwater. Water supply was not adequate.
Direction was given to carry out the survey to the state PCB. The
report was considered on 09.07.2018 and the direction was given to
take immediate measures to supply potable water to the affected
areas as a temporary measure. The Hon’ble Tribunal on 12.10.2020
noted the stand of water works department, Gujarat and that a
provision had been made for supply of water and that the plan will be
completed by 2021. The Hon’ble Tribunal constituted a joint
committee of CPCB and the state PCB to furnish effectual and action
required both on the subject of management of solid and liquid waste.

3. The Hon’ble Tribunal pointed out the relevant extracts from the
report as highlighted by the counsel as under in the order dated 29-
10-2020.

i.  “Presently, there is no operational sewage treatment plant
(STP) for the sewage generated in the Vapi Nagar Palika area.
The sewage generated in the Vapi Nagar Palika is being
discharged in natural drains which discharges into River Daman
Ganga and River Kolak.

ii. It is understood that drinking water to the villages located
outside the jurisdiction of Vapi Nagar Palika are being supplied
by Notified Area Authority considering the population of those
villages as per 2011 census. However, it was informed by the
Gram panchayat that with exponential growth of population in

Interim Report 04/09/2021 in 0.A.57/2016 (Order dated 29/10/2020 kirti Desai & Anr V/S Collector,
Valsad)
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iii.

iv.

Vi.

Vii.

viii.

the villages surrounding the GIDC area, the quantity of water
being supplied has become inadequate.

During the survey carried out with members of Nagarpalika,
total 7 stretches/ drains are found out wherein
untreated/sewage wastewater is being discharged.

Presently, there is no sewage treatment plant (STP) for the
sewage generated in the Vapi Nagar Palika area. The sewage
generated in the Vapi Nagar Palika is being discharged in
natural drains; which discharges into River Daman Ganga and
River Kolak.

Presently, about 21MLD of sewage is being generated in the
Vapi Nagar Palika area. Since no STP is in operation at present,
the gap between generation of w/w and treatment is Eb21 MLD.
The construction work of STP is in progress and till the operation
of STPs, in-situ treatment for the drains discharging in the rivers
has been initiated. The work order for the In-Situ remedial
treatment has been awarded to M/s. Gujarat Eco Microbial
Technology Pvt. Ltd., Vadodara on 16.10.2020 and the In-situ
remedial work shall be commencing from end of October 2020
onwards.

Presently, about 130000 MT of solid waste (Legacy waste) was
found dumped in the dump site. The dump site is presently being
developed as per Swachh Bharat Mission, urban-Gujarat.
Detailed project report (DPR) in consideration of Solid waste
Management rules 2016 is, prepared & work order is issued by
Vapi Nagarpalika dated 23/09/2020.

At present, Composting is not being carried out at the site and
dumped at the site as the site is under development for the
treatment of collected solid waste in a scientific manner. The
Vapi Nagar Palika has initiated the process for installing 100
TPD capacity compost plant for processing wet waste and
completed the tendering process for the same and it is informed
by the Vapi Nagar Palika that the work of setting up of the
compost plant shall be completed by July 2021.

During inspection about 500kg compost has been observed
stored within premises and about 950T of compost has been
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ix.

Xi.
Xil.

Xiii.

Xiv.

XV.

used as manure in Municipality gardens. Record of manure
usage is also being maintained.

During the visit, OWC 100 kg/d was found operational for wet
waste and temporary Material Recovery Facility (MRF Centre)
established at Namdha village near upcoming STP was found in
operation.

The Vermi Compost plant was demolished for further Site
Development and installation of 100 TPD waste to compost
plant.

The wet waste is being dumped in the dump site in open land.
Notified area authority of G1DC supplies about 5 MLD of
drinkable water to 11 Villages through pipelines which are not
in the jurisdiction of Vapi Nagar Palika after processing in their
water treatment plant. The Villages which are being supplied
water by Notified Area Authority are Charwada, Chanod,
Namdha, Chandor, Chhiri, Balitha (East), Rata, Karvad, Dungra,
Kocharva, Chala and Salvay.

To substitute the above arrangement, a new and separate
project is undertaken by GWSSB (Gujarat Water Supply &
Sewerage Board) is in the process of laying a separate pipeline
in the villages located outside the Vapi Nagar Palika area for the
supply of drinking water where notified area is presently
supplying water.

No industries are located in Vapi Nagar Palika area. As per the
information provided by GPCB & Vapi Nagar Palika, the
industries are located only in GIDC area, not in this Vapi
Nagarpalika limit. Notified Area Authority has laid a separate
conveyance system (underground pipeline system) for collecting
the industrial effluent and treating in the Common Effluent
Treatment Plant (CETP) at Vapi.

As per the consent issued to industries by GPCB, the industrial
units generating sewage should have their own sewage
treatment/ soak pits/Septic tank and the industries generating
industrial effluent are being treated into primary treatment
systems. After primary treatment of the effluent, the same is
discharged in the pipeline network of GIDC for further treatment
in the CETP.
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XVi.

XVil.

XViil.

XiX.

XX.

XXi.

XXil.

XXiil.

XXiV.

As per the consent issued to industries by GPCB, the industrial
units generating sewage should have their own sewage
treatment/ soak pits/Septic tank and the industries generating
industrial effluent are being treated into primary treatment
systems. After primary treatment of the effluent, the same is
discharged in the pipeline network of GIDC for further treatment
in the CETP.

Presently, Vapi Nagar Palika generates about 21 MLD of
sewage.

At present, there is no sewage treatment plant (SIP) in the Vapi
Nagar Palika area. The sewage generated in the Vapi Nagar
Palika is being discharged in natural drains which discharge into
River Daman Ganga and River Kolak.

Vapi Nagar Palika is in the process of setting up two new sewage
treatment plants (STPs) for treatment of sewage generated in
the Vapi Nagar Palika area.

The capacity of STPs being proposed/ established for treating
sewage is 43.35 (i.e., 14 MLD capacity of STP-1 at Namdha
Village and 29.35MLD capacity of STP-2 at Chandor Village)
considering the present and future development.

Construction of one STP (STP-1) of 14 MLD capacity has been
started at survey no. 132/1, Rafel college road, Namdha Village.
About 50% of civil work for 14MLD STP has been completed and
electro-mechanical work is pending. Reportedly, the
commissioning of STP shall be completed by March 2021.
Another STP (STP-2) of 29.35 MLD capacity is proposed for
establishing at survey no. 213, near GETCO electric station,
Chandor village. The land has been allotted for the STP-2 but the
work has not been started yet.

Vapi Nagar Palika is in the process of providing 'In Situ remedial
treatment’ for the natural drains discharging sewage into rivers
till the STP becomes operational and the same shall be started
from end of October 2020 onwards and will be continued till the
STPs become operational.

Total 7 natural drains carrying wastewater were identified near
the Vapi Nagar Palika area and the same are given below:

1. Namdha Kalakda
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2. Chala Patel Faliya

3. Sulpad Khanki

4. Jalaram Mandir at National Highway
5. Dungra BilKhadi near Hotel Descent
6. Dungra Baramdev temple

7. Haria Park.

Considering the above observations and findings, the Hon’ble Tribunal
recommended:

a. Vapi Nagar Palika may be asked to expedite the installation
work of STP-1 and STP: -2 and to ensure that no domestic sewage
is being discharged in any water bodies.

b. Vapi Nagar Palika may be asked to expedite the In-situ
remedial work of natural drains discharging wastewater into
Rivers till the new STPs starts their operations.

c. The Notified Area Authority of GIDC may be directed to submit
a time bound action plan for the construction of two new STPs
for the GIDC housing-l and GIDC housing-Il areas.

d. Vapi Nagar Palika may be asked to expedite the work of 100
TPD compost plant scientifically designed, secured land till and to
submit a time bound action plan and to treat the waste being
collected on daily basis and the legacy waste available in the
dump site.”

4. TheHon’ble Tribunal further observed that all action be taken as
per the observations and recommendations in the report. This is
necessary to effectuate the fundamental rights of the citizens, to
provide clean water and clean environment.

5. (1) The Collector, Valsad oversees the waste management for
villages. (2) Vapi Municipality takes care of the STPs. (3) NAA, Vapi
constituted under the GIDC Act, 1962 has to look into the issues
relating to housing societies. (4) Gujarat Urban Development
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Corporation (GUDC), Gandhinagar oversees setting up and
maintenance of STPs. (5) The State PCB has to monitor compliance of
the environmental norms under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act,
1981 and the Environment (Protection) Act, 1986 and the Rules
framed thereunder.

6. Soon after the directions were received from the Hon’ble
Tribunal, the officers were asked to carry out necessary work and
submit a report in the meeting called on 10.12.2020 wherein the
subjects were discussed and it was given to understand that the land
for STP is available but only for some technical reason it is not possible
to complete the work as per schedule.

7. Toappreciate properly it would be better to point out the details
of different projects and the progress made date wise.

8. The statement in detail with regard to status of the projects as
on 18-01-2021, 06-04-2021,23-06-2021, 31-07-2021 is annexed
herewith Mark Annexure A.

9. There is a letter issued by the Notified Area Authority on 07-08-
2021 indicating that the land issue for STP has been resolved. Estimate
and detailed project was forwarded to the Superintending Engineer,
Gandhinagar for further approval on 11/02/2021. The project report
was submitted to the office of the industries Commissioner on
23/06/2024 for approval under A.ll. Scheme. According to the
content, finally on 16/07/2021 was reverted back for final approval.
After the approval on completion of tender process and finalisation of
the agency to be awarded the work, the execution of the work will be
taken on hand. The project is expected to be completed by December-
2022. The copy of the letter is annexed herewith Mark Annexure B.

10. There is a report of GWSSB/WASMO with details, dated
09/08/2021. For the scheme of implementation of water supply in all
8 reasons are indicated for delay. However, reading the same it
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appears that 5 works were already completed. There was delay in
permission for laying the pipeline in the Nagar Palika area near a
hospital but the work is in progress. There was a delay in granting
permission for laying the 550 m pipeline near Welspun Company. It is
further pointed out that the final decision regarding alignment of
bridge is yet pending. The last reason indicated with regard to
lockdown is not convincing at all. For implementation of the
habitation connectivity scheme no details are given except that 20%
of work is completed and the project is likely to be completed in the
month of August, 2022. It is indicated that delay has occurred on
account of acquisition of forest land and the approval is given on
14/07/2021. For implementation of house connectivity stating that for
two villages the scheme is completed 100%. Different dates are given
for other villages for completion of the project. The statement is
annexed herewith Mark Annexure C.

11. On 10/08/2021 Vapi Nagar Palika placed on record the
statement indicating its action plan containing completion date and
the vague reasons for delay. The copy of the said letter is placed on
record and annexed herewith Mark Annexure D.

12. The Chief Officer, Vapi Nagar Palika has placed on record the
eight reasons for delay for 14 MLD STP Vapi. When one is making an
application giving appropriate reasons for extending the time, the
officer concerned is required to examine the same and is required to
reflect in the remark column. In the instant case all the remarks
columns are blank. Hereafter at the appropriate stage | have discussed
the same and therefore, I’'m not repeating here. Suffice it to say that
such documents cannot be relied upon in a matter like this. The said
document is annexed herewith Mark Annexure E.

13. The District Collector, Valsad convened a meeting on
11/08/2021. There was detailed discussion and the action plan of
other authorities were taken into consideration with regard to
delaying the completion of the projects. The reasons given for delay
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cannot be accepted and the same are discussed in detail in the report
and therefore, I’'m not repeating the same here. The said report is
annexed herewith and Mark Annexure F.

14. The Inspector of Police, Vapi Town Police Station recorded the
statement of Assistant Hydraulic Engineer of Vapi Nagar Palika on
09/08/2021. The method adopted by the police is required to be
deprecated. From the contents of the statement, it appears that an
application was given on 15/07/2021 requesting the police to make
appropriate arrangements as the authorities were likely to erect a
treatment plant and the villagers had objections. Police recorded the
statement to the effect that a Regular Civil Suit No. 45/2020 is pending
in the court till the disposal of the suit no protection shall be provided
by the police. | have dealt with this aspect at a later stage. After the
statement was recorded, the Chief Officer conveyed to GPCB in this
behalf along with a letter written by the inspector of police. These 2
documents are annexed herewith and Marked G and H.

A. Sewage treatment plants.

It was indicated that the residents of Vapi Municipality consume 35.5
MLD of raw water supplied through treatment plant and out of which
25 MLD to 27 MLD treated water is supplied through pipelines for
domestic and commercial use. There is generation of 19 MLD to 22
MLD of sewage. There is no sewage treatment plant in operation and
two treatment plants were under proposal at the time of submitting
the report.

(1) 14 MLD STP- As reported on 16/09/2020 the construction had
already commenced at survey No. 132/1 at village Namadh, Vapi. The
time limit for completion was indicated as March, 2021. The Hon’ble
Tribunal in its order referred above and extracted the relevant part
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of the report and observed “Construction of one STP (STP-1) of 14
MLD capacity has been started at survey no. 132/1, Rafel college
road, Namdha Village. About 50% of civil work for 14MLD STP has
been completed”. Thus, before the order was made by the Hon’ble
Tribunal 50% of the work was completed. In a further report it was
indicated that on 18/01/2021 80% of civil work was completed and
10% of electro mechanical work was completed. The status on
06/04/2021 indicates that 92% of civil work was completed while
electromechanical work was completed to the extent of 20%. As on
23/06/2021 civil work was completed to the extent of 95% while
electromechanical work was completed to the extent of 30%. As on
31/07/2021, 100% of civil work has been completed and 50% of
electro mechanical work has been completed and it is indicated that
the plant may be operative in October, 2021. The officer in the report
indicated that on account of Covid- 19 pandemic, cyclones in June and
November 2019, heavy rains in the month of October 2019 and the
lockdown affected the working system and the work was slowed down
and therefore the progress was not as expected. It is required to be
mentioned that these aspects are irrelevant as the order made by the
Tribunal is dated 29-10-2020. It is required to be noted at this stage
that the lockdown initially was for a period 21 days from 25/03/2020
and the same was extended up to 31/05/2020. As per the
notification issued by the Collector, Valsad on 18/05/2020 it was
made clear that in the entire District Valsad, in all areas except the
containment zone, all economic activities were permitted, shops,
industries and all activities connected with industries were allowed
to operate from 8 AM to 4 PM. The industries operating with
continuous process were asked to manage to see that the workers
are not allowed to go out of the units and the units having “Lock in
Facilities & Continuous Process” shall operate without restriction of
time. All the grounds indicated for delay are not in existence after the
order made by the Hon’ble Tribunal.
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Thus, inability for the reasons indicated are irrelevant. At the time
when the order was made 50% of the work was completed as per
report. Why there was no progress thereafter is to be shown along
with the reasons. It is also pleaded that even the Government of India
issued guidelines on 13/05/2020 and asked the officers to grant six-
month extension of time to the contractors in the situation. What is
important is that there is total non-application of mind by the
authority concerned. For the project namely 14 MLD STP Vapi, a paper
sheet signed by the Chief Officer, Vapi Nagar Palika with the seal of
the Nagar Palika is placed to indicate the reasons for delay. The name
of the Agency is Khillari Infrastructure Pvt, Ltd. The date of work order
is 16-05-2017 and the stipulated date for completion is 15-02-19 and
now the expected date of completion is indicated as 31-12-21
(including three months trial run) thus, the plant must be operative
three months prior to 31-12-2021. However, it is not indicated in the
last report that the plant will be in operation for testing at the end of
August-2021. In all eight reasons for delay are indicated which
includes the 2nd wave of Pandemic. In the remarks column nothing
is mentioned so as to indicate for which reason and under which
application time is extended. The contractor will submit his
application for extension of time giving the reasons to be considered
for extension of time. It seems that the only eight reasons were to be
considered for delay and none else. Looking to the reasons, such as
encroachment, remobilisation, heavy rain during June to October
2019, cyclone 2019, Lockdown effect of Major STP component like
decanter, diffuser, screens, gates and thickener, the electric
connection or the load was not verified etc., 6 months’ time could not
be extended in view of the guidelines. For the 2nd wave, it specifically
refers to the agency having head office at Mumbai which was badly
affected during 2nd wave or the agency's mechanical team as well
as virtual suppliers were from Madhya Pradesh, Maharashtra and
Rajasthan. As the remarks column is Blank for all the 8 reasons, it is
clear that there is total non-application of mind and the delay is
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caused on account of some unwritten reasons. The contractor seeking
extension of time has to make out the case and the authority namely,
the Chief Officer, Vapi Nagar Palika must be satisfied while granting
extension of time, if the case falls in any of the eight categories. A Man
of competence would apply his mind to the application and the
reasons indicated and will grant appropriate time looking at the
situation and reasons. However, there is nothing to indicate that for
the project any application was given by the contractor for extension
of time and the Chief Officer on examination of that application
granted time for extension for a particular number of days. It is clear
that the matter had been taken very lightly by the Chief Officer, Vapi
Nagarpalika and appropriate attention had not been given to the
project. However, it is required to be stated that according to the
report as on 05/07/2021 it is assured that by October 2021 the plant
will be completed. GPCB should depute the officer and should get the
report of the plant and its capacity to operate as assured. Has any
application been given to the GPCB by the authority concerned to
operate the STP?

(2) 29.53 MLD STP was proposed to be constructed at survey No. 213
at village Chandor, Vapi. On 16/09/2020 it was indicated that the land
is allotted by the District Collector and the matter is lying at the
tendering stage. About the timeline it was stated that the same will be
decided by GUDM.

As on 18/01/2021 the status was as before, namely the land has been
allotted and DPR and tender is under process. Thus, for a very long
time it has remained under process. Who would be responsible for
increasing the cost of the project? Even on 06/04/21, 23/06/21 and
31/07/2021 the same status continued and no further progress is
shown in the matter for the best reasons known to the authorities.
They have not come forward with any reason for not issuing the
tender in time for the project in question.

Interim Report 04/09/2021 in 0.A.57/2016 (Order dated 29/10/2020 kirti Desai & Anr V/S Collector,
Valsad)

590



12

The report further states that the villagers have opposed the erection
of a plant and they have approached the court by preferring a civil suit
no.45 of 2020. The Police refused to provide any security in view of
the pending case and some orders. No orders have been placed on
record. Not only that but the tender is yet to be issued and therefore,
there is no question of any work to be carried out. Secondly, the Police
officer who sent the intimation has not applied his mind. There is no
reference to any stay order in the matter and how does the Police
write that no protection will be given? The higher officers should take
up the matter seriously and should not succumb to the desire of some
who are creating problems.

There is no reason given as to why the tendering process has not been
completed and why the work order has not been issued? Are they
interested in discharging untreated effluent? Vapi Nagar Palika has
not done anything positive in the subject matter which amounts to
nothing but an act of neglect which calls for an action against the Vapi
Nagar Palika and the GPCB should take action in accordance with law
against the Vapi Nagar Palika and the Chief Officer or other concerned
officer for discharging the effluent.

(3) 10 MLD STP to be erected by the Notified Area Authority, GIDC,
Vapi. It was stated that the land allotted at Chanod and DPR and
estimates has been submitted to the head office, Gandhinagar and the
project is likely to be completed by December, 2021.

The status for this project and other projects were discussed in the
meeting held on 10/12/20 and which was updated on 05/07/21.
According to this report as on 18/01/21 the land was allotted and DPR
was submitted to the head office. The status as on 06/04/21 indicates
that the papers were lying at GIDC head office and the matter was
under process. The status as on 23/06/21 indicates that the papers are
lying at the industries Commissioner for” A. |. I” approval. Even as per
the status shown as on 31/07/2021 the papers were lying for the
purpose indicated earlier. Therefore, it is clear that there is no
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progress in the subject matter and the statement made that the
project is likely to be completed by December, 2022 cannot be
accepted and appears to be misleading. Only after the contract is
awarded or the after the commencement of the project expected date
can be said and not before that.

(4) 15 MLD STP by Notified Area Authority, GIDC, Vapi to be erected
at the same place for which land has been allotted and DPR and
estimate of the project have been submitted to the head office,
Gandhinagar and the project is likely to be completed by December
2021. This is now indicated as 10 MLD STP at GIDC Housing-2. The
status for the dates is as indicated for the earlier item in paragraph
No. 4. It could not be explained as to how the project could be
completed within the time as stated. When the tendering process or
the work has not commenced how the expected date for completion
of the project can be given. The authorities are not serious about the
work entrusted and need strict action. The GPCB should not allow the
effluent to be discharged without the treatment meeting with the
norms. The GPCB be called upon to take appropriate action for
discharging the sewage without treatment despite the sufficient time
given in the matter for the completion of the aforesaid projects. The
Notified Area Authority be held responsible to discharge the effluent
without treatment.

It is a very sorry state of affairs that though the land is made available
on 18/01/2021 no progress is shown in the two plants of 10 MLD STP
each and the excuse given is present pandemic. This is not acceptable
as after submission of the papers, the officer was required to examine
the same and take a decision but has failed to take the decision. The
concerned officer has not taken a decision for a very long period. In a
meeting held on 11/08/21 it was indicated that during the 2nd wave
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of pandemic the offices were working with 50% staff and that has
caused delay in the scrutiny of the papers of the project. On 23/06/21
the approval under A. Il scheme was not granted and the quarries
raised were resolved and the matter was returned back for final
approval on 16/07/2021. However, it has been also reported that the
scheme of STPs for approval under Assistant Infrastructure
Development Scheme was not approved in a meeting held on
08/08/2021 and the same will be considered in the forthcoming
meeting under 60-40 Scheme. The minutes are yet not placed on
record. When the project was under contemplation initially, there is
nothing to show that such a scheme was offered. If it was, why were
the relevant papers not submitted immediately? It appears that to
now get the advantage of the scheme, the project has been delayed.
It must be understood that one or the other scheme, the amount for
the project comes from the public exchequer and it won’t make any
difference as ultimately the project is to be completed at the cost of
the people at large. The matter ought not to have been delayed in this
fashion. When papers were lying for so long why there should be delay
in approving the project. It is also interesting to note that the papers
were submitted to the office on 18/01/2021 and yet even on
06/04/2021 it was shown that the matter is under process by the head
office. How much time is required is difficult to understand? These are
not the commercial subjects where one has to examine various
aspects to make more profit or the project to be made viable. It is a
matter of compulsory requirement. One should not forget the
increasing cost of the plant by delaying the matter. Who will be
responsible for the higher cost and consequences? Who will bear the
higher cost and who will compensate the citizens whose rights are
being violated? Untreated sewage cannot be allowed to be
discharged. One would appreciate the efforts being made to use the
treated effluent and saving of potable water.
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B. Municipal Solid Waste.

(1) with regard to MSW (Municipal Solid Waste) site as reported on
16/09/2020 survey Nos. 113 to 116 and 128 situated near bank of river
Daman Ganga at village Chandor are selected. There is a waste
generation of 60 MT per day. At the runtime simply MSW was dumped
with MRF facility with a very small compost plant. It also indicated that
a tender will be invited for the processing of 100 TPD MSW waste
based on DBFOT (design, build, finance, operate and transfer). It also
indicated that the work shall commence from 15/07/2020. However,
the work did not commence. It appears that as on 18/01/21 tendering
process was completed and agreement and work order were under
process. On 06/04/21 the Civil work had already commenced. The
work is not yet completed and it was indicated that the plant will be
operative by the end of October 2021. However, in the report dated
18th August, 2021 by the Collector, it is indicated that civil
construction work is under progress and installation of a composting
machine is also under process. It is further indicated that earlier it was
assured that by the end of June, 2021 the plant will be completed
however, in view of the delay caused on account of pandemic the
plant is likely to be completed by December, 2021. The reasons for
delay cannot be accepted in view of what has been discussed earlier.
A communication signed by Chief Officer, Vapi Nagarpalika with its
seal is relied upon for extension of time wherein the remarks column
is kept blank as if all the reasons indicated caused the delay.

(2) MSW waste generation of 21 ton per day within the Notified Area
Authority, the dumping site was selected at survey/plot Nos. 4804 to
4807, at GIDC Vapi, near TSDF site. There was no development and
even authorisation was not obtained. However, it was stated that
tender for collection, sorting and recovery of waste and set material
recovery facility under the DFFOT model as per Rules, Norms and
Regulations of SWM Rules-2016 was finalised and run and machinery
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was installed. However, there is nothing to indicate that the work is
completed and the dump site operates scientifically. In absence of a
report giving the details about the date of installation and
commissioning of the plant, it is to be presumed that the authorities
have failed to carry out the work within the time they assured.

C. In Situ Remediation.

(1) there were 7 locations that had an outfall of domestic waste water
totalling to 19.44 MLD. It was indicated that for In Situ Remediation of
treatment of drains carrying domestic waste water in Vapi Municipal
area, work order was issued on 31-12-2020. The work is completed
and the w/w is discharged after processing through In Situ
Remediation. The GPCB should collect the samples and analyse the
same regularly to find out that the system operates and the effluent
discharged is within the permissible norms.

D. Door to Door collection.

(1) For door to door 100% of solid waste with regard to at source
segregation of solid waste into dry and wet waste, it was about 50%
to 60% work was completed in expected time for 100% as suggested
on 31st December, 2020. Subsequently, on 31/07/2021 it is indicated
that there is 100% segregation at source. However, there is nothing to
indicate the required method having been followed after collection of
segregated waste. As the system of Solid Waste Processing is not
complete, the expected result cannot be achieved. Neither the Solid
Waste Processing Development of landfill site is complete nor there is
Development of Solid Waste Processing Plant as per DPR. There is
unexcused delay and the 1st wave or the 2nd wave is projected as an
excuse. Only the places where there was lockdown the work was
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affected during that period of lockdown only. Proper information
having not been placed on record it can be said that the work
entrusted is not carried out.

E. Bio Remediation/ legacy waste.

(1) for disposal of legacy waste, as conveyed, the same was tendered
and the opening date of tender was 12/10/2020 and completion of
legacy waste plant (Bio Remediation) was 31/12/21. For this work it
appears that on 18/01/21 tender process was completed and there
was an agreement and work order was under process. As per report
indicating the status as on 06/04/21 machineries were installed and
the work commenced. On 23/06/21 the project work commenced.
The same is continued even on 31/07/21 and the action plan is likely
to be completed by June 2022. It appears that there is unreasonable
delay and the officers should see that the plant is completed at the
earliest. The report indicated that machinery has been installed and
the project work has commenced then in absence of proper
justification or the reasons or proper explanation as to why the project
is likely to be completed in June,22 cannot be accepted. In the last
dated 18th August, 2021, Annexure F for Bio Remediation work it is
stated that the work order was issued in June 2021. The total area of
bio remediation work to be carried out is approximately 8000 m? and
the concerned officer has assured that work will be completed within
the prescribed time limit. Total area of work was known and therefore,
indication of area is irrelevant. In absence of any proper reason or
justification for the delay caused, shows nothing but an act of neglect
on the part of the officer.

F. Installation of weighbridge.
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(1) forinstallation of weighbridge it is stated that the site development
work is in progress as per solid waste DPR and the work is to be
completed on 30/06/21. The GPCB to verify the factual aspect and
submit the report.

G. Approach Road.

(1) for the approach road to the solid waste disposal site it has been
similarly stated that the work will be completed by 30/06/21. Whether
the work is completed or not has not been stated. The GPCB will verify
and submit the report. All reports aforesaid shall be submitted by the
GPCB within a period of seven days.

H. Implementation of water supply.

To supply water to the residents of villages (1) Namadh, (2) Chandor,
(3) Chharvada and (4) Chanod, there is very slow progress. The reason
projected is the epidemic which is difficult to accept without any
details. Lockdown did not continue for months together. In absence
of details of lockdown, such as period or request by the contractor to
extend the time on account of the permissible reasons indicated in the
letter of the Chief Officer, Vapi, Nagar Palika, which is signed without
filling the remarks column the request cannot be considered. Once the
contract is awarded after the tendering process being completed,
ordinarily within the time prescribed for completion of the work in the
tender or the agreement, work must be completed. By and large the
work is to be completed stage wise. As per the completion date
indicated for each stage the work must be completed. It is very
unfortunate that in the present case there is much delay at almost all
the stages. Why the work cannot be completed before the date?
Before the process of tendering, the officers must have applied their
mind as to what would be the hurdles and how much time it will take
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to cross the hurdle. Thinking or anticipating, the time is to be fixed so
that the work is completed in time and on account of delay there is no
increase of cost, inconvenience to the residents and others and people
are provided with their necessities for which the Government or the
Local Authorities under different names are functioning. There are
reports of the Collector and the implementing agency namely
GWSSB/WASMO. The report of the Collector reveals that on 11/08/21
meeting was called which was attended by the officials of the
Collector Office, GPCB, Vapi Nagarpalika, Notified Area Authority-
Vapi, GIDC-Vapi, GWSSB, WASMO and after appraising them about
the order made by the Hon’ble Tribunal and a detailed discussion, the
action plan was submitted by the Collector and Senior Environmental
Engineer, Regional Office, Vapi, (GPCB). The report of the
implementing agency is in much detail and reading the report, it is
very clear that the persons who have caused delay in implementation
of the project for one or the other reason or under the shelter of
epidemic without furnishing any details should be dealt with strictly
so that public work may not suffer.

1.  For village Namadh, the progress is very slow. On 18/01/2021
the status was at the stage of a tender. Considering the date of the
order made by the Hon’ble Tribunal on 01/05/2017,09/07/2018 and
the stand of the water works department, Gujarat that a provision has
been made for supply of water and that the plant will be completed
by 2021. Itis very clear that the date for completion of the project has
not been seriously kept in mind by the officers or the statement made
before the Hon’ble Tribunal is misleading.

2. The status indicated as on 06/04/2021 the plant was under
commissioning/testing. Similarly, the status as on 23/06/2021 shows
that the plant is under commissioning/testing. The question of testing
will come after the plant is completed. Maybe that the stage wise they
might be commissioning and testing however, a misleading statement
is made which is very clear from the status shown as on 31/07/2021.
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According to the report pumping machinery at village level is provided
up to 75% while the work is done up to 95%. The work of underground
sump at village level (0.60 lakh litres to 20.20 lakh litres) is completed
for implementing the water supply scheme. It appears that it was also
conveyed that a total 32 sums have been erected.

3.  Thisstatusis for villages (1) Namadh, (2) Chandor, (3) Chharvada
and (4) Chanod. For the last village, survey was under process on
18/01/2021. For all these 4 villages earlier, it was indicated that the
date of completion of the plant is July-2021 but it was subsequently
indicated that the same would be completed by August 21. It was
indicated on 18/08/21 that the work is completed however, gap work
and testing is under process and the plant will be operative in
December 21 in 2 villages, namely (1) Namadh and (2) Chandor. For
remaining 2 villages namely (1) Chharvada and (2) Chanod it is stated
that the work is not completed and is under commissioning and
testing. For village Chharvada, expected completion date of Plant is
now April-22 and for village Chanod, completion date of plant is now
August-22. Looking at the earlier status report for all villages it was
indicated that an earlier time limit was given for completion of the
plant till July 21, which was extended to August- 21. It is difficult to
understand the manner in which work is being taken from the
contractors. The reason given for delay for all the 4 villages in the
report of the Collector is indicated as (1) pandemic 19, (2) delay in
process of HT line shifting, (3) laying of pipeline in highly populated
area like Chhiri and Chharwada having land full of different utilities,
(4) delay in permission for laying pipeline in Nagarpalika area near
Janseva Hospital, (5) Gap Work and testing work in progress.

4. It transpires that GWSSB submitted reasons for delay. If read it
becomes clear that the report referred earlier is misleading. In the
report of GWSSB, it is clearly stated that the work of shifting of HT line
is completed, work of split of sump is completed, work delayed on
account of availability of land at 3 villages is now completed, laying of
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pipeline in a highly populated area like Chhiri and Chharwada is
completed, there was change in alignment on account of private land
however, that work is also completed.

5. There is delay in permission for laying pipeline in Nagarpalika
area near the Janseva hospital and there is delay in permission for
laying 550 m pipeline near Welspun company, and final decision
regarding alignment is pending. It is also indicated that delay was due
to Covid- 19.

6. Onanalysisitis clear that Covid- 19 or the lockdown is no reason
as no complete details are submitted to indicate that the work was
closed during a particular period. It is the Nagarpalika which caused
delay in granting permission in time and the work of 550 metre
pipeline is also delayed on account of not permission being granted
and even today a decision regarding alignment of bridge is pending.
Thus, the Vapi Nagarpalika did not grant permission in time and that
has caused delay. It is clear that the authorities have not taken the
work seriously. There is no reasonable explanation for delay at any
stage.

I. Implementation of habitation connectivity scheme.

(1) The scheme was to be implemented for 4 villages referred
earlier. On 18/01/2021 the status was indicated at the stage of tender.
On 06/04/2021 it was indicated that for all the villages, the pipeline
work is in progress. The status as on 23/06/2021 was shown for two
villages, namely (1) Namadh and (2) Chandor, as work is completed
including house connectivity. For the rest of the 2 villages, it was
shown that the pipeline work is in progress. The status as on
31/07/2021 with respect to village Namadh indicates that the work is
completed and house connectivity is also completed. This was the
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status as shown on 23/06/2021 and thereafter, no improvement has
been shown. As indicated in the action plan completion date, earlier
it was June-2021 but later on it was changed to December-21.

(2) For village Chandor in the status report on 23/06/2021 indicated
that not only the work is completed but the house connectivity is also
completed. However, the report as on 31/07/2021 indicates that SBC
has been done for storage, structure, pipeline and ESR civil work is in
progress and expected time which was June-21 has been extended to
December-21.

(3) For village Chharvada, the status report as on 23/06/21 indicates
that the work is in progress. The status as on 31/07/2021 indicates
that the SBC is done for storage, structure and pipeline supply and civil
work for ESR is in progress. For the completion of the project earlier it
was stated that by September-21 the project would be completed but
thereafter it has been extended to December-21.

(4) For village Chanod, the status as indicated on 18/01/2021 was at
tender stage. Thereafter, on 06/04/2021, 23/06/2021 and
31/07/2021 it was indicated that the work of the pipeline isin progress
which is likely to be completed by December-21.

(5) However, the report submitted along with a letter dated 18th
August, 2021 indicates a different picture. It states “In the first phase
water to be carry out from source to village under Vapi RWSS. In
second phase water to be reach from the village to Habitation. LOI
for the work have been given to the agency and we have plan to
complete the project up to 08-22. Work completed 20%. Reason for
delay of project Acquisition of Forest Land. Recently Approval on Dt.
14/07/2021.” Thus, earlier what was conveyed was absolutely
incorrect. Status as on 06/04/2021, 23/06/2021 and 31/07/2021 it
was indicated as work is in progress, the work of the pipeline is in
progress, is absolutely false in view of the report submitted along with
a letter dated 18th August, 2021. The status as on 11/08/2021 reveals
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that only 20% work has been done. At no point of time, it was
conveyed that the delay may be caused as the forest land acquisition
is involved which may take time. Was it not known when the earlier
report was submitted? For two villages, namely Namadh and Chandor
as per the status report dated 23-06-21 not only work was completed
but the work of house connectivity was also shown to have been
completed. Thus, it is clear that the status reports were not only
misleading but incorrect to show that the work is being carried out as
expected with little delay. As a matter of fact, only 20% of the work is
completed.

J. Implementation of House Connectivity.

(1) For village Namadh, as on 18/01/2021 95% work was already
completed as per the status report. The status is on 06/04/2021 it was
indicated that 100% construction work is completed and it is now at
audit stage. The status report as on 23/06/2021 indicates that not only
the work is completed but house connectivity is also completed. The
status as on 31/07/20218 indicates that work is completed and house
connectivity completed. (554HC-100% covered) It was indicated that
the work was completed in the month of June-21. The report
submitted along with the letter dated 18th August, 2021 indicates that
hundred percent work completed and it conveys that GIDC/Local
Source based water is being supplied.

(2) Forvillage Chandor, 70% work was completed as on 18/01/2021.
As per the status as on 06/04/2021, 75% work was completed. The
status as on 23/06/2021 shows that not only the work but the work of
house connectivity is also completed. As per status report as on
31/07/2021 not only work but the work of house connectivity was also
completed (807HC-100% covered) and the work was completed in the
month of June-21. The report submitted along with the letter dated
18th August, 2021 clearly reveals that hundred percent work has been
completed and it conveys that GIDC/Local Source based water is
supplied.
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(3) For village Chharvada, on 18/01/2021 after the work was
approved the matter was under process for tender. As on 06/04/2021
work was completed to the extent of 20% while on 23/06/2021 work
was completed to the extent of 40%. As on 31/07/2021 work was
completed to the extent of 50% and instead of completion of the
project in the month of October-21 now it is stated that the same may
be completed in November-21. The process of the work appears to be
slow. The report submitted along with the letter dated 18th August,
2021 makes it clear that only 50% work has been completed and the
department is planning to see that the same is completed by
December-21.

(4) For village Chanod, it appears that the survey work was
undertaken in the month of January, 2021 and as on 06/04/2021 the
papers were under process for issuance of tender and the tender was
approved as per the status report dated 23/06/2021. It seems that on
31/07/21 as reported the tender was approved and the work has been
completed to the extent of 10%. The completion of the project is
expected by December-21. However, the status report submitted
along with the letter dated 18th August, 2021 the different picture
appears. According to the report, a tender has been approved and
work order is to be given and the department is planning to complete
the same by March-22. Thus, it is very clear that the report as on
31/07/2021 is misleading and incorrect. As per the subsequent report
in the month of August work order was not given, the work could not
have commenced before 31/07/2021 and the statement is not only
incorrect but misleading.

(5) For the 1st time in the report along with the letter dated 18th
August, 2021 it appears that apart from the aforesaid four villages, for
the village Chhiri, tender has been approved for implementation of
house connectivity and work order is to be given. The department is
planning to complete the same by March-22. As far as this village is
concerned, it is not referred to in the order specifically but the area or
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the village is a part of Vapi Nagar Palika and the petition covers the
town Vapi.

(6) The tender was approved and a work order was given.
Therefore, there is no question that on the dates indicated earlier
work was in progress and the work of the pipeline was under progress.
For the completion of the action plan now it is stated that instead of
December-21, the revised date for completion of the work is in the
month March-22. In the remarks column it is mentioned that on
account of Covid 19 pandemic project has been delayed by 6 months
and the concerned officer assured in the meeting that the work will
be completed within the prescribed time limit. It is required to be
noted that the Collector should have called upon to place the material
to show the reason for delay or any application was given by the
contractor. He ought not to have relied on the document bearing the
signature of the Chief Officer with the seal of the Nagar Palika without
any contents having been filled in the remark column. The Collector
ought to have considered the notification issued by the Collectorate,
Valsad on 18/05/20 to ascertain whether the benefit of the
notification is available or not. As per the Notification staggering of
work/business hours were required to be followed in offices,
workplaces, shops, markets and industrial and commercial
establishments. The imposition of curfew and the lockdown is
different. Whether the industries were closed, the markets were
closed and such other aspects were required to be considered. In an
area where there was no contentment zone there were no
restrictions. After the Notification above what was the position has
not been reflected and merely time is extended.

Under the excuse of heavy rains in the year 2019, cyclone which hit
some areas in 2019, covid-19 reading with the notification referred
earlier are no grounds for delay and particularly on the record no
application by the contractor is placed along with the appropriate
order made by the Chief Officer or other officer to extend the time.
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The compelling reasons after the order made by the Hon’ble Tribunal
which caused the delay in completing the projects are not stated.
There is no progress at all in two STPs. In the facts and circumstances,
it is clear that if strict action is taken only then the work shall be
completed with speed.

(Justice B. C. Patel)
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Annexurc6A6

In context with the meeting held dated 10.12.2020under the Chairmanshipof Hon’ble Shree B.C.Patel, Former Chief Justice of Delhi High
Court and Former Judge of Gujarat High Court in context with Hon’ble National Green Tribunal Order dated 29/10/2020 in the matter of O.A.
No. 57/2016 (WZ), Kirti Desai Vs. Collector, Valsad &Anr. (M.A. No. 64/2018),updated status as on 31.07.2021are as below:

- VAPIGIDC/NOTIFIED AREA AUTHORITY :

. Status on Current status Current status Action Plan
Project Status on 18.01.2021 06.04.2021 i.e. 23.06.2021 i.e.31.07.2021 Completion Date
10 MLD STP at GIDC Land has been allotted & At GIDC Head At Industries At Industries December- 2022
Housing-1 DPR submitted to Head office under process | Commissionerate | Commissionerate for
office for “All” “All” approval
approval
10 MLD STP at GIDC Land has been allotted & At GIDC Head At Industries At Industries December- 2022
Housing-2 DPR submitted to Head office under process | Commissionerate | Commissionerate for
office for “All” “All” approval
approval
- VAPINAGARPALIKA / VAPI MUNICIPALITY:
. Current status i.e. Current status Action Plan
Project Status on 18.01.2021 Status on 06.04.2021 23.06.2021 L e31.07.2021 Completion Date
14 MLD STP at Survey No. |- 80 % Civil Work - 92 % Civil Work - 95% Civil - 100 % Civil Work (Earlier Time
132/1, Rofel College Road, Completed Completed Work Completed limit-December -
Namdha - 10 % Electromechanical |- 20 % Completed - 50 % 2021)
Work completed Electromechanical |- 30% Electromechanica October- 2021
Work completed Electromechani 1 Work completed
cal Work
completed
29.53 MLD STP at Survey |- Land has been allotted - Land has been - Land hasbeen |- Land has been (Earlier Time
No. 213, Chandor - DPR and Tender Under allotted allotted allotted limit-December -
Process - DPR and Tender - DPRand - DPR and Tender 2021)
Under Process Tender Under Under Process September- 2023
Process
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In Situ Remediation of
treatment of Drains
Carrying Domestic w/w in
Vapi Municipal area

- Work Order done dated
31/12/2020.

- Workis 100 %

completed and work

1s continued

Work is 100 %
completed and
work is
continued

- Workis 100 %
completed and
work is continued

Work is continued

. Status on Current status i.e. Current status Action Plan
Project Status on 18.01.2021 06.04.2021 23.06.2021 i.e.31.07.2021 Completion Date

Door to Door Collection 100 % 100 % 100 % 100 % -
100 % of Segregation at 70 % 75 % 75 % 100 % -
source
Material Recovery Facility 100 % 100 % 100 % 100 % -
Solid Waste Processing - - Tender process Civil construction Civil construction Civil construction October-2021
Development of Landfill completed. work is going on. work is going on. work is going on.

site is under construction
for 100 TPD Plant

- Agreement & work order

under process.

Bio Remediation Work

- Tender process

completed.

- Agreement & work order

under process.

Machineries installed
and work started

Machineries
installed and project
work started

Machineries installed
and project work
started

June-2022

Development of Solid
Waste Processing Plant as
per DPR

- Under Construction as per

DPR

Under Construction
as per DPR

Under Construction
as per DPR

Under Construction
as per DPR

October-2021




-  GWSSB and WASMO:
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Status on

Current status i.e.

Current status

Action Plan

Project Village Status on 06.04.2021 23.06.2021 i.e.31.07.2021 Completion
18.01.2021
Date
Implementation of water | Namdha Tender Stage Under Under Pumping Machinery - | (Earlier Time
supply Scheme commissioning/testing | commissioning/testing | Village Level-75 % limit-July -
woyk dqne, '95% 2021)
Gravity Distribution August-21
Chandor Tender Stage ‘ Undgr . ‘ Undgr . Undg;t‘gﬁ:; grlll(rlnp at .(E.arlier Time
commissioning/testing | commissioning/testing Village level (0.60 limit-July 2021)
lakh litres to 20.20 August-21
Chharvada | Tender Stage Under Under lakh litres) - 32 nos. (Earlier Time
commissioning/testing | commissioning/testing work done. limit-September
2021)
August-21
Chanod Survey is going Under Under (Earlier Time
on commissioning/testing | commissioning/testing limit-
December2021)
August-21
Implementation of Namdha Tender Stage Work in progress, Work completed & Work completed & (Earlier Time
Habitation Connectivity pipeline work is going | House connectivity House connectivity limit-June
Scheme on. completed completed 2021)
December-21
Chandor Tender Stage Work in progress, Work completed & | SBC Done for Storage | (Earlier Time
pipeline work is going | House connectivity Structure, Pipeline limit-June
on. completed Supply Done & ESR 2021)
Civil work in Progress | pecember-21
Chharvada | Tender Stage Work in progress, Work in progress, SBC Done for Storage | (Earlier Time
pipeline work is going | pipeline work is going |  Structure, Pipeline | limit-September
on. on. Supply Done & ESR 2021)

Civil work in Progress

December-21
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Chanod Tender Stage Work in progress, Work in progress, Work in progress, December-21
pipeline work is going | pipeline work is going pipeline work is
on. on. going on.
Implementation of Namdha 95 % work 100 % construction Work completed & Work completed & June-21
House Connectivity completed completed and at audit | House connectivity House connectivity Work
stage completed completed (554 HC Completed
(100% Covered))
Chandor 70 % work 75 % work completed | Work completed & Work completed & June-21
completed House connectivity House connectivity Work
completed completed (807 HC Completed
(100% Covered)
Chharvada | Work approved | Work is in progress & | Work is in progress & | Work is in progress (Earlier Time
and Tender 20% work completed | 40% work completed & 50% work limit-October
process going completed 2021)
November-21
on
Chanod Survey work is | Tender process going Tender approved Tender approved, December-21
going on on Work is in progress
&10% work
completed
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GIDC Administrative Office, 2™ Floor, Plot No. C-5/101,
Char Rasta, VAPI-396195, Dist. Valsad.
Tel. No. 2421596, 2970156.
E.Mail Address : chiefofficer.naovapi@yahoo.in

Ref. No. CO/NAO/GIDC/VPI/ t Oy Date: 0F {0Z | 202 )

T
\/ﬁ?i M.V. Patel,

Environmental Engineer & Unit Head,
GPCB, Vapi
Sub: Regarding explanation with Hon’ble NGT Order dated 12.10.2021 in the matter of
Kirti Desai & Anr. Vs. Collector, Valsad & Ors., O.A. No. 57/2016 (Pune Bench)
Ref: Your Letter No. GPCB/LGL: NGT/VSD/56(2)/597100 dated 06.08.2021

Respected Sir,

In context to the above subject & reference, it is to inform you that after the issue
of land allocation for STP was solved on 18.01.2021, the estimate & detailed project report was
submitted to Superintending Engineer (SG), GIDC, Surat on 06.02.2021 for scrutiny, which was
then forwarded to Superintending Engineer (PH), GIDC, Gandhinagar for further approval on
11.02.2021. After that all the issues regarding the estimate, technology were solved with
compliance from Circle Office & Head Office. During these times second wave of pandemic
COVID-19 was also prominent, due to which the offices were working with 50% staff and it led
to a bit delay in scrutiny of the project.

The estimate and detailed project report were finally submitted to Office of
Industries Commissioner by Chief Engineer, GIDC, Gandhinagar for approval under A.ll. Scheme
on 23.06.2021. The queries from Office of Industries Commissioner were solved and reverted
back finally on 16.07.2021 for final approval. After the approval from Office of Industries
Commissioner tender process for agency finalization and execution will be taken on hand.

As mentioned the project was always forwarded timely through proper channels
for approval under A.Ll. Scheme. Therefore, looking at the above circumstances the project is
expected to be completed by Dec-2022.

Thanking You, Yours Faithfully,

O

Chief Offjcer,
Notified Area,
G.1.D.C., Vapi

Copy To;

1. GIDC, Head Office, Block No. 3,4,5, Udhyog Bhavan, Sector-11, Gandhinagar-382011- For
necessary information please.

2. Regional Office, GPCB, Vapi- For necessary information please.

3. The District Collector, Valsad- For necessary information please.

4. Executive Engineer, GIDC, Vapi- For necessary information please.

5. Legal Officer, Legal Branch, GPCB, Gandhinagar- For necessary information please.


admin
Typewritten text
Annexure-B


1
Annexftédc

Sub:- Regarding to give additional inforation with Hon’ble NGT order dated 12/10/2020 in the
matter of Kirti Desai & Ans. Vs, Collector, Valsad & Ors., O.A. No.57/2016 (Pune Bench)
Ref.:- Hon’ble NGT order 12/10/2020 in the matter of O.A. No.57/2016.

Implementing Agency :- GWSSB/Wasmo

r——

Sr.
No.

Programme

Point

Answer

Implementation
of water supply
scheme: -

1. You are herby inform to
submit explanation regarding
why works not completed on
time. Why delay?

Delay Project Reason

1) Delay in process of HT Line Shifting @
Salvav HW ( Work Completed)

2) Un-sufficient land @ Salvav HW so
approval of split up Sump. ( Work
Completed)

3) Land dclay available @ Three Village (1)
Karamkhal (2) Kunta and (3) Nani Tambadi.
( Work Completed)

4) Laying of Pipeline in highly populated
area like Chhiri & Chharwada having land
full of different utilities. ( Work Completed)
5) Private land for constructing intake well
hence change in alignment of approach
bridge. ( Work Completed) -
6) Delay in permission for laying pipeline in
Nagarpalika area near Janseva Hospital. (
Work in Progress)

7) Delay in permission for laying 550 Mtr.
Pipeline near welspun company , Final
decision regarding alignment of bridge
pending.

6) Dueto Covid 2019 Lockdown.

2. Submit percentage of
completion of work and also
submit the exact status of
completion of work.

Physical Progress of Scheme is 95% and
Tentative Completion Date is 12/2021. (
Now gap work & testing work in progress)

Implementation
of  Habitation
Connectivity
scheme:

Smpp—

3. Give brief of what is
Habitation Scheme and
what is exact activity wise
status in percentage.

In the first phase water to be carry out from
source to village under Vapi RWSS. In
second phase the drinking water to be reach
from village to Habitation. LOI for the work
have been given to the agency and we have
plan to complete this project up to 08 — 2022,
Work ctimpleted 20 %. Reason for Delay of
Project Acquisition of Forest Land, Recently
Approval on Dt.14/07/2021.

Implementation
of House
Connectivity :

4. Give brief of what is
House - Connectivity
Scheme and what is exact
activity wise status in
percentage.

1) Namdha-100% Work Competed. Water
started based GIDC / Local Sources.
2) Chandor-100% Work Competed. Water
started based GIDC / Local Sources.
3)  Chharwada- 50% Work Competed,
Planning to be completion on 12-2021.
4) Chanod -Tender Approved & Work order
to be given. Planning to be completion on
03-2022, -
5) Chhiri - Tender Approved & Work order
to be given. Planning to be completion on

03-2022. -

\

32


admin
Typewritten text
Annexure-C

NGT
Pencil


6) Salavav -50% Work Compeled, Planning
to be completion on 12-2021.
7) Balitha -70% Work Competed, Planning
lo be completion on 12-2021.

Note:- Overall Project for all Phase will be Complete in 08/2022, After that water supply will be Started.

W9
(K.K.Patel)
- Executive Engineer _
P.H.Works Dn.
GWSSB
Valsad
No.PB/NGT 0.A. N0.57/2016/ |£ 2§ /2021 '
Executive Engineer,
P.H.Works Division,

Valsad. Dt. ©3/08/2021

==

Copy submitted to : Regional Officer, (I/C) Gujarat Pollution Control Board, Regional Office, Vapi
for information.
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adl Ao uLfast
Y. Ul Al — 3esaea, di— adl, . adus
VAPI NAGARPALIKA @f@
At. Po. Vapi- 396191, Tal. Vapi-,Dist. Valsad= "

Office o (0260) 2463378 2|5 2A[5u2— Chief Officer uyui— President

(0260) 2462803 (O) — (0260) 2462301 (O) - (0260) 2461402
Fire Station-(0260) 2460100

58 . : (0260) 2462300

ol 2L.a./agll./ $95/2034—303 dl.10/ O¢ [R0R4
To

The Regional Officer
The Gujarat Pollution Control Board
GIDC, Vapi

Subject: Action Plan of Solid Waste Management rules 2016 and STP
Ref: Hon’ble NGT order dated 29.10.2020 in the matter O.A. No.57/2016(Kirti Desai Vs. Collector,
Valsad &Ors.)

Dear Sir,

With Referance to above mention Subject, we vapi Muncipality has enclosed the action Plan
documents with photographs of Solid Waste Management rules 2016 and STP in referance matter of NGT order
dated 29.10.2020 in the matter O.A. No.57/2016 (Kirti Desai Vs. Collector, Valsad &Ors.) Where reason for

increasing the timeline according to a given components are as under :

Complition timeline as

Sr.No | Work Description Reason for delay
per NGT
1 SWM Point No 6 Development of Solid 30.06.2021 This work has been
Waste Processing Plant as per Completed up to 70% as per
Detail PrOjeCt Report (Llst SWM DPR Components _
Attached)

Delay due to work stop during
6. (C) Completion Period for

A Covid 19 and Monsoon Season
Development of SWM Landfill Site

work timeline extended up to 31st

December 2021
2 SWM Point No 4 Solid Waste | Development of Landfill | SWM work will be completed on
processing site is under construction | 30/06/2021 but due to covid 19
4.(C) Work Started on as per SWM - Detail | and Monsoon Season work for

Project of 100 TPD Plant | timeline extended up to 3lst
will be compelited on | December 2021 (Current Status

30.06.2021 Installation  of  Composting
Machine is started)
3 STP STP-1and 2 31.03.2021 List Attached for Reason of
delay

Thanking You Q/ )
Chief Officer
Vapi Municipaliy

CC : Gujarat Pollution Control Board, Sector - 10A Gandhinagar 382 010
749
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Name Of Project- 14 MLD STP Vapi

Name Of Agency :

Khilari Infrastructure Pvt. Ltd.

Date of work order :

16.05.2017

Stipulated Date of Completion :

15.02.2019

Expected Date of completion:

31.12.2021 (Including Three
Months Trial Run)

Reaso

n For Delay

Sr No

Reason For Delay

Remarks

Due to pending decision of ULB to construct nos. of STP either 1 STP or
2 STP, which was done by ULB that 1 STP of 14 MLD to be Constructed
at Namadha

After Finalization of decision regarding starting of work, there was
Enchroachment of DI Pipes on the area allotted for Sludge Thickner and
Also Remobilization of Manpower, materials and Machineries will take
some time

Monsson 2019; There was Heavy Rain in the Month of June to October
2019.

Cyclon 2019: Cyclone Vayu in June 2019 and Cyclone Maha in
November 2019

Lockdown Effect of Major STP Component like Decanter, Diffuser,
Screens, Gates and Thickener

As per the comment of TCE, on their Approval of SLD dated 18.03.2020 -
The load list of STP is delayed as the Electric Connection of MPS in the
same premises is not taken. Which may cause variation in the electrical
load of the STP i.e. load of STP is 630 KVA and load along with MPS is
1250 KVA

As per Guidelines from Government of India, GR No. F. 18/04/2020 —
PPD, Government of India Ministry of Finance, Department of
Expenditure, Procurement Policy Devision, dated 13th May 2020,
Atmanirbhar Bharat — Relief to Contractors, Extension of Time Period of
6 months (without cost to contractors) to be Granted to the contractors
due to COVID 19

Lockdown Effect of Major STP Component like Decanter, Diffuser,
Screens, Gates and Thickner

2nd Wave of Corona: As Agency has their Head office are Mumbai and
in 2nd wave of Corona highly effected in Maharashtra also Agency's
Mechanical Team Labour as well as Material Supplier are from Madhya
Pradesh, Maharashtra and Rajasthan As there is lockdown in all the 3
states so Mechanical Material as well as Labour are not able to supply
and do the work on site.

g

Chief Officer,
Vapi Nagarpalika
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Annexure: 15

Minutes of Meeting held dated 11/08/2021 under the Chairmanship of Hon’ble Smt.
Kshipra S. Agre, IAS, District Collector, Valsad with reference to Hon’ble NGT Order
dated 29/10/2020 in the matter of O.A. No. 57/2016 (WZ), Kirti Desai Vs. Collector,
Valsad &Anr. (M.A. No. 64/2018) at District Collector Office, Valsad

A meeting was convened on 11.08.2021 under the Chairmanship of Hon’ble Smt. Kshipra S.
Agre, IAS, District Collector, Valsad in context with Hon’ble National Green Tribunal Order
dated 29/10/2020 in the matter of O.A. No. 57/2016 (WZ), Kirti Desai Vs. Collector, Valsad
&Anr. (M.A. No. 64/2018). The meeting was attended by officials of Collector Office-
Valsad, GPCB, Vapi Nagarpalika, Notified Area Authority- Vapi, GIDC- Vapi, GWSSB,
WASMO. The list of participants is attached as Annexure-1.

The officials discussed status of Action Plan submitted by various agencies in context with
the Hon’ble NGT order dated 29/10/2020 and also review the present status of the situation.

Points discussed in the meeting on 11.08.2021 regarding to comply the said order of
Hon’ble NGT (29.10.2020), detailed discussion held with respect to time line prescribed
earlier in submitted Action Plan by various agencies and regarding delay in the
execution of the project are as below:

VAPI GIDC/ NOTIFIED AREA AUTHORITY

Action Plan

Project Current Status Completion Date Remarks
10 MLD STP at At Industries December-2022 (- The estimate and DPR
GIDC Housing-1 | Commissionerate for submitted to

“A.LI” Scheme Superintending
approval Engineer, GIDC,
Gandhinagar on

10 MLD STP at At Industries December- 2022 11.02.2021.

GIDC Housing-2 | Commissionerate for - During this time second
“A.LI” Scheme wave of pandemic
approval COVID-19 was also

prominent, due to
which the offices were
working with 50% staff
and it led to a bit delay
in scrutiny of project.

- On 23.06.2021 sent for
approval under A.LI
Scheme.

- Queries solved and
revert back finally on
16.07.2021 for final
approval.

- The concern officer
informed in the meeting
that, this STP is under
“All” Scheme
(Assistant Infrastructure
Development Scheme)
and in last held meeting
dated 08.08.2021, this

Page 1 0of 5
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project has not been
considered and it may
consider in forthcoming
meeting under 60-40
Scheme. Minutes of
meeting held dated
08.08.2021 is awaited.
Concern officer has
assured that this project
will  be  completed
within prescribed time
line, ie. wup to
December-2022.
GIDC has submitted
reason for delay, which
is attached herewith
Annexure-2.

VAPI NAGARPALIKA

Project

Current Status

Action Plan
Completion Date

Remarks

14 MLD STP at
Survey No.
132/1, Rofel

College Road,

Namdha

95 % Civil
Construction Work
Completed and 45 %
Electromechanical
work completed

Earlier Time Line
(April- 2021) and
now revised
December- 2021

Project is delayed by 6
months due to following
reasons:

- Covid-19 pandemic.
Cyclone Vayu in June
2019 and Cyclone Maha
in November 2019.
Heavy rain in the month
of June to October 2019.
Lockdown effect.

As per
Government of India, GR
No. F
dated
Atmanirbhar
Relief to
Extension of Time Period
of 6 month to be granted
to the contractors due to
COVID- 19.

2" Wave of Corona.

Vapi
submitted
delay, which is attached
herewith Annexure-3.

Guidelines of

18.04.2020-PPD
13.05.2020,
Bharat -
Contractors,

Nagarpalika has
reason  for

29.53 MLD STP
at Survey No.
213, Chandor

e [and has been

allotted

e Under process by

GUDC.

Earlier Time Line
(September- 2022)
and now revised
December- 2023

Regarding 29.53 MLD,
Namdha
Villagers
and court case (No.
45/2020) has been filed

and  Chandor
have opposed

Page 2 of 5

37
616



under Civil Court by
Namdha and Chandor
Villagers. Police
Department  has  also|

denied to give security due
to court matter till further
orders by Hon’ble Civil
Court. Details attached
herewith Annexure-4.

In Situ
Remediation of
treatment of

Work is continued

Work is continued

Analysis Results are within
prescribed norms, which is
attached herewith

Drains Carrying Annexure-5.
Domestic w/w in
Vapi Municipal
area
VAPI NAGARPALIKA
. Action Plan
Project Current Status Completion Date Remarks
Door to Door Collection 100 % - Completed
100 % of Segregation at o Will be completed within
source 5% December- 2021 prescribed time line.
Material Recovery 0 Completed
Facility 100% °
Due to Covid-19 pandemic
Civil and monsoon season, project
construction is delayed by 6 months and
Solid Waste Processing - | work is going | Earlier timeline ;:;);::ﬁe;n Otg;:ertﬁzsgz(riﬁn\;};ﬁ
Development of Landfill on and (June- 2021) and & ; s
. . . . . be completed within
site is under construction | installation of now revised rescribed time line
for 100 TPD Plant composting December-2021 |PT<> o
machine is Vapi ' Nagarpalika has
g0ing on submitted reason for delay,

which is attached herewith
Annexure-3.

VAPI NAGARPALIKA

Project

Current Status

Action Plan
Completion Date

Remarks

Bio Remediation Work

Work Order
issued in June-
2021

June-2022

Total area where of Bio
remediation is being carried
out is approx 8000 m2.
Concern officer assured in
the meeting that work will be
completed within prescribed
time line.

Page 3 of 5
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Due to Covid-19 pandemic
and monsoon, project is
delayed by 6 months and
concern officer assured in
the meeting that, the work
will be completed within
prescribed time line.

Vapi  Nagarpalika  has
submitted reason for delay,
which is attached herewith
Annexure-3.

70 % work . )

. Earlier timeline
Development of Solid completed (June- 2021) and

Waste Processing Plant Under now revised

as per DPR Construction as wWIey
December-2021
per DPR
GWSSB and WASMO

Project Village

Current Status

Action Plan

Completion Date

Remarks

Earlier Time lin

€ |e Due to COVID-19

100 % Work (June-21) Pandemic.
Completed and and then after  |e Delay in process of
Namdha Gap work & revised HT Line shifting.
testing work in August-21 e Laying of pipeline in
Progress And again now highly populated
revised area like Chhiri &
December-2021 Chharwada  having
land full of different
utilities.
Earlier Time line |° Delay in_permission
100 % Work (June-21) for laying pipeline in
o .
Completed and and revised Ij:frarpahka Jansa:/z
Implementat Chandor Gap work & August-21 Hospital
ion of water testing work in And ag?lln now- 1, At present gap work
supply Progress revised and testing work in
Scheme December-2021 &
progress.
GWSSB has submitted
reason for delay, which
Under Earlier Time line j: attache6d herewith
nnexure-6.
Chharvada | Commissioning & (Sep tembgr—21)
Testin and revised
esting April 22
Earlier Time line
(December-21)
I.Jnc'ier. and revised
Chanod Commlsm‘omng & Aug 22
Testing

Page 4 of 5
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Y Action Plan
Project Village Current Status Completion Date Remarks
0, M % ~
10(1)_ Ye :?mpletngn Baviier-tise line: | ° -Com.crn officer
i ° s‘;“m”ir;’rll’(“ (June-21) informed that due to
ESRP Work And now revised COVID-19
Pendin April-2022 Pandemic, work is
100 % completion | . . .o delayed:
of underground T tm;e line | o Project acquisition
Implemen | Chandor sump work (June-2| . of Forest Land,
tation of ESR Work N R N
syl Pending April-2022 recently dPPl;lO\ ed
on ate
Connectivi Earlier ime line 14.07.2021.
ty Scheme Work in progress, (September-21)
Chharvada | pipeline work is And now revised
going on. April-2022
. Earlier time line
Work in progress,
Chanod | pipeline work is (December-21)
oing on, And now revised
g August-2022
_ Action Plan
Project Village Current Status Completion Date Remarks
Work completed
Namdh b . Ane-21 Work completed 100 9
amdha wnn(;stsiihy Work Completed ork completed 100 %
completed
Work completed & June-21
~ 1uve / 0
—— Chandor l'bllsceo l;opl}:te;,(;wny Work Completed Work completed 100 %
tation of
House Earlier timeline [Concem officer informed
Connectivi : n during meeting that due
Work is in progress ke~ 2021 Covid demic
¥ | i | & o | Ciimeline extended [0 _Covid-19 - pandemis,
ISERSES i October-2021 and [Project is delayed by 6
completed now again revised months and  concem
December-2021 officer assured in thel
eeting that, the work
Earlier time line  |will be completed within|
Tende roved ; Sy
Chanod | and \:oarﬁporder December-21 and - preseribed time line.
o now revised
& March-2022
Meeting ended with thanks.
N >
\o\ '-’\‘ \%\I‘\(
Shri P. U, Dave Smt. Kshipra S. Agre LA.S
Senior Environmental Engineer District Collector & Magistrate
Regional Officer District Valsad

Regional Office, Vapi, GPCB

PageSof5
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8/12/2021 Mail - ro-gpcb-vapi@gujarat.gov.in An n eXU rE‘&gl
STP 2 UPDATE TILL DATE

vapi palika <vapimun@yahoo.com>

Thu 8/12/2021 2:16 PM

To:Bhavdip R Gajjar(GoG-GPCB Dept.) <ro-gpcb-vapi@gujarat.gov.in>;

@ 1 attachments (128 KB)

WhatsApp Image 2021-08-12 at 13.52.00 (1).jpeg;

Fokokokok This mail is from external domain, i.e. not from gujarat.gov.in domain. Kindly open attachment and link with caution. Fokokokok

il ¢agly o,
%) Ul ] odl.

GUR S [and m&tgt«i} AlHel YISIS 2. U of (13 %Yell o, ) YA Zletele tieldl of 1A B elodd ASLS AM AU el lH el A
oli Ja{1A] L (AR £21{Ad B wal w1 3Y il eld] dliHelR Sle dldl HiUlg B % o] Uldly peruse? 2l 2 wldls 5 416 edl ol
olls0 ofi 2l Al Yl UdlA ol s15dL Uil 41d % efl 241 514 9{13] 21y 436 s8],

ogoll ULl &0 522 ol U dIZluf 0¢/0¢/R0R1 of] 156 YINE 8.
Find attachment.

From

Chief Officer

Vapi Municipality Ta.Vapi,

Dist. Valsad.

Phone No. (0260) 2462803 Fax No. (0260) 2462300

https://webmail.gujarat.gov.in/owa/#path=/mail/inbox 11
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